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Indore, dated 16/04/2018

Shri Manuraj Singh, learned counsel for the petitioner.

Shri Umesh Gajankush, learned Deputy Advocate General for
the respondent/State.

The petitioner before this Court is aggrieved by order dated
31/10/2017 and 18/10/2017 by which his services have been put to
an end by Collector, Khargone.

02- The facts of the case reveal that an advertisement was issued
inviting application for the post of Anganwadi Worker on 14/10/2016.
the petitioner was selected for the post of Anganwadi Worker,
however, a complaint was made by respondent No.3 before the
Collector and the Collector has passed the impugned order by
assigning the reason in the impugned order that the petitioner's
father is a Panchayat Secretary. The question before this Court is
that whether the reason assigned by the Collector, disqualifies the
petitioner for grant of appointment as Anganwadi Worker or not.
03- Paragarph No.4 of policy relating to appointment of
Anganwadi Worker dated 10/07/2007 (Annex.-P/8) reads as under:-
“(4)  TANT BT WM drell ATS! BRibdl Bl A Al WY
IRER FHAR / IfABRT AT U=l ol A3l / TR

ferl & fHaifrg s #aa e gF 1 ey IR AT 8
I Ufpar | Ycgel Hde WG+ dloll & I Hde 21 Ty |

I3 Ud G- |
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The aforesaid paragraph in the policy provides that the person
who has applied for the post of Anganwadi Worker should not be
government servant nor any officer under the Panchayati Raj
System. The petitioner is neither government servant nor an
employee under the Panchayati Raj System. The aforesaid clause
provides that no person relating to the applicant should be member
of the selection committee.

04- The constitution of selection committee is provided under

clause d9—2—(=g= df#fd) and the same reads as under:-

"F—2—ag_ AT~

Ig- A0 gRT 9T STde+l T UeTo Ifded Ui &l
siftd fafsr & 10 g @ 3fcR @) ARc foRe @ MR W
AR AT IR B ST | Al =99 |ffy gRT 10 fdad &
AR aFf~TH Al IR A8l & Sl 8, d doldex §RT A
A SR DS Fe | T gAfd § Hetd aRAaer &

el wew Afdferd 8-

1 9T quergerl (T St uH) — 37eeT

2 91 fabr uRIISTHT SAfRHRI — e

3 IV URATS & ol =g HraTerd — e
BRI STHYE G=mdd Ud el

RIS & forl TR Mo &
T4 YOI BRI

4 T YRITSAT & foR) S99e demd — e
BT TG BN RIS & fold TR

(T &I Wey Uqg afgdr 911 faa™

AT BT 3regel

5 T URIATGHT & folu 31ede] SHug — e
UOId gRT AMifhd STHUe 9arad &l
Uh ARl SIS e Ud T8x] uRRareTr
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P folv TR Urferar areyeT / HABTUR
gRT AAMIfhd & AfRell UG

05- The petitioner's father is a Panchayat Secretary. He is
certainly not a member of selection committee and therefore, as per
the policy governing the field, the petitioner is certainly entitled for
selection on the post of Anganwadi Worker and the learned
Collector has cancelled the appointment of the petitioner by passing
an order dated 24/03/2017.

06- In the considered opinion of this Court, the order passed by
the Collector, as it has not been passed in consonance with the
policy issued on the subject, deserves to be quashed and therefore,
order dated 31/10/2017 and 18/10/2017 are hereby quashed. The
writ petition stands allowed. The petitioner shall be entitled for all
consequential benefits except back wages.

Certified copy as per rules.
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